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Gfu\ TP.:t\L ror~Uf\I STkA TI V!: lE.I RUNAL 

ALLAHABJ-ID BENQ-l 

ALL AHA BAS 

Oriyinal Application ~ . 227 of 1996 
-

Allahabad this the 2Yth day of Februar y • 1996 

Hon ' bleUr. R. K. Saxena , Member (Ju dicial ) 
Hon ' ble Mr . LrS . Bawej a , Member ( Admn . ) 

:;obha ham (Syce) Pass No . 414, f<.emou n t Training School 
and Depot Sa haranpur ~jo Vi l lage a nd f>o st Sadak Ludali , 
fJ i strict Saharanpur. 

APPLICANT • 

By Advoca te ~i L. N. Pandey. 

Versus · 

l . Union of India throu~ h the i..iiinistry o-f Lefence, 
Central Seer etaria t , New Li el hi . 

2 . Commandant, hemount Training School and Lepot, 
Saha11anpur. 

3 . Army Head QJarter, B. C. O:>re, New·Uel hi • 

R ESPON..J ENTS. 

0 R U E R ( Oral ) - - - - -
By Hor.i ' bl e ur . . R. K. Saxena, fA ember ( J ) 

This is the case filed by Sri Shobha Ram 

for correction of his date of birth . The contention 

of the applican t is that he enter ed i nto service l ong . 
back and at the ti1ne of entry i n the service under 

the 1 esponden ts, his ddte of birth was recorded as 

06.3 . 1936 . Accordiny to hi s contention, the actual 

date of birth is 07 . 2. 1940 . He made a representation 

on 20 . JD. 1995 and al so furni shed the ex tr a c ,t of 

E ..... · ~ · 2/-
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Parivar Re~ister in whic h the date of bir t h is 

recorded as 07 . 2 . 1940 . He a l so fi l ed an affi-

davit in support of his representation . It 

appears that the notice wa s al so i s sued o n 

his b e half which i,va s re r li ed by the Col . Comm-

andant and the request of correction of date 

of birth wa s t urned down . Hence, this O. A. 

.Ve have heard the learnoo counsel 

for the a p plicant Sri L. N. Pandey at the s ta '='e 

of admi ssi on itself . .:ll'i Pa ndey relies on 

1 ham J a nam Vs . Uni on of India and Oth e1 s 1991 

U .. P .L.B. E. C. pay e 100 ' in which it was held 

bv the Al lahabad Bench of the Tribu na l that .. 

wh en t here wa s dispute wi th regard to the 

date of birth, necessary i n yuiry should have 

been made . Theil Lord shi p s of Supreme Court . 

i n ' Burn Standard Co .Ltd . and Oth~s Vs . IJi na­

bandhu Majumda r & Anr. 1995(4 ) l S . C. 23 ' , 

h el d that ~..., correction of date of birth canno t 

be allo wed at t he fag end of service . It is 

fu rther l aid do wn in the case t ha t the entry 

made i n 

sha ll be 

the .Service Boo k 

deemed f i nalJ }-; 

at the time o f jojning , 

In view of th.e l atest 

de ci sion of Hon ' bl e .::>upr eme Cou1 t, thi s O. A. is 

not maintainable and acco1dinyly it is rej ected . 

No o rder as to costs . 

1 

iv\ember ( J ) 


